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Shri Tyagi (Dehra Dun): Informal-
ly we all agree, No formal resolution
is necessary.
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12.08 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

Shri Krishnamoorthy Rao (Shim-
oga): Sir, I beg to present the Thirty-
fourth Report of the Committee on
Private Members' Bills and Resolu-
tions.

——
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The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): Sir, I place on the
Tavle of this House a statement cor-
recting the answer. It is only a for-
mal correcticn.  In fact, in the main
body of the Licensing Order there is
no coensditton: it is only in the body of
the licenee form itself that the condi-
tion is there, I am placing the State-
ment both in Hindi and in English on
the Table of the House.

Mr. Speaker: Was it required when
a receipt or invoice was issued to
any person?

Shri A. M. Thomas: Sir, I shall read
out the statement.

During the supplementaries on
Short Notice Question No. 6 answered
on 19th December 1963, Shri Prakash
Vir Shastri had asked the following
guestion in Hindi:—

“Whether it was not a faet that
one of the conditions of the
Lirensing Order was that the
name of the purchasers should be
entered in the purchase Memo and
whether the Delhi Co-operative
Store did not comply with this
requirement; if not, what action
was taken against the Store.”

1 had replied this question in the
negative and had stated that there was
no such condition in the Licensing
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Order. I had pointed out that in
fact they (shopkeepers) should keep
records of the sales to the persons
they had sold and other things and if
you call for the records they should
have necessarily to furnish them.

1 checked up the position after the
question was answered and find that
while there is no direct provision in
the main body of the Delhi Khand-
sari and Gur Dealers' Licensing Order,
1963, prescribing any condition to
issue receipts for the goods sold, there
is a condition in the form of the
licence prescribed under the Delhi
Khandsari and Gur Dealers' Licensing
Order, 1963 (condition No. 5) under
which a licensee has to issue to every
customer a correct receipt or invoice,
4s the case may be, giving his own
name, address and licence number,
the name. address and licence num-
ber (if any) of the customer, the date
of transaction, the quantity sold, the
price per quintal and the total amount
charped. and shall keep a duplicate
of the same to be available for ins-
pection on demand by the Director of
Food and Civil Supplies or any other
officer authorised by him in  this
behalf,

In view of this position, I would
request that the first sentence of my
reply to Shri Prakash Vir Shastri's
Question may be amendcd as under:—

“There is such a condition in
the form of the licence prescribed
under the Licensing Order.”

As already stated by me in the House,
a police enquiry was instituted against
the Store and the investigations are
more or less complete, The Delhi
Administration had decided to launch
prosecution against the Store and
they are consulting the Law Minis-
try in the matter.

Shri Bade (Khargone): Sir, this
House is not clear as to whether the
form is prescribed under the rulés or
not. If it is prescribed under the
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rules then, of course, that condition is
already there. How could the Minis-
ter say that there was no condition?

oW REAG : IEA T WA
waTa g w7 faar £ 1 @A ar fw
argatan wEr § #1f F919A 27
IR FE AL

Shri Bade: It is prescribed under the
rules. ’

TEqW AEEY ¢ AT TR AT AT
Fear &t o1 == f& sredatan oS
- A THT ®EEA AR &, WP ATSRE
T ST 3 T oA A

Shri Bade: You know, Sir, when
that condition is there, it means it
has been prescribed under the rules.

WA AW : { A A= FEA
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aET H o w1 AL T ar Ad,
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fet %1 fgma & fau fear qam
fafrees aea o1 rmr A 210

Even though the Minister might have
done it inadvertently and not deli-
berately, the inference that might be
drawn from it may not be conduoive
to him.

Shri A. M. Thomas: What has hap-
pened is, as I have myself stated,
when the question was answered
last time there was a breach of the
conditions of the Gur Licensing Order;
necessary action is being taken on
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this score. So, there is no question of
hiding anything.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of order
with regard to the answer given by
the Minister. I am consirained to say
that his answer discloses a definite
trend to mislead the House. He says
that it is not in thre order; but the
form prescribed is under the order.
As you know, Sir, in subordinate
legislation forms prescribed under the
rules are as much part of the legisla-
tion as anything else.

Mr. Speaker: Order, order. It should
not be presumed that there was any
intention to mislead the House.

Shri Hari Vishnu Kamath: I said

“a trend”.

Mr. Speaker: A mistake has occur-
red. That has been corrected, that has
been followed up and even  earlier
proceedings are being taken against
the man for the effence committed.
So, there is no guestion of hiding any-
thing.
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of Privilege !
Mr. Speaker: We will now take up
the general discussion on the Railway
Budget.

12.17 hrs.

RE. ALLEGED BREACH OF
PRIVILEGE

Shri Indrajit Gupta (Calcutta South
West): Sir, with your permission, I
would like to raise the question of
the privilege of the House and I seek
your guidance in the matter. As you

know, on many previous occasions
refercnces have been made in this
declarations

House lo stalements or
of Government policy which have
been made outside the House while
the House was in session. Several
such instances have occurred in the
past and you were pleased to

ohserve .
Mr. Speaker: If he has some such

he should write to me and
He should not raise it in

instance,
inform me.
this manner.

Shri Indrajit Gupta: 1 am now
drawing his attention to this matter.

Mr. Speaker: He ought to have
written to me so that I could have

come prepared.

Shri Indrajit Gupta: There was no

time. It has come only in today’s
paper.
Mr. Speaker; Then he can write to

me today and raise it tomorrow.

Shri Indrajit Gupta: Sir, please
bear with me for a minute.

Mr. Speaker: Not in this manner. I
would request him to give me notice
just now. I will consider it and if I
feel it is so urgent, I will take it up

in the afternoon.

Shri Indrajit Gupta: I have already
given notice of a Calling Attention

Notice.
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Mr. Speaker: Action must have

been taken on it if it has been given,

Shri Indrajit Gupta: It is a matter
on which z decision has been taken
by the Cabinet.

Mr, Speaker:
on that.

I have taken action

Shri Indrajit Gupta; It is a very
important matter. It amounts to a
fundamental revision of the industrial
policy resolution ang the House has
not been informedq about it.

Mr. Speaker: I would reguest him
not to raise it in this manner. Let
him have patience. ’

12.18! hrs.
RE: BUSINESS OF THE HOUSE

Shri Nambiar: Sir, I would request
that the dute for the food debate may
be announced so that hon. Members
may know when we are having it.

Mr, Speaker: The Business Advisory
Committee iy mecting tomorrow when
it will scrutinise everything and
decide whatl subjcets should pe taken

up when, It will be meeting at 4
O'clock. He can  also allend  the
meeling.
12.19 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Mr. Speaker: The House will now
take up general discussion of the
Railway budget The hon, Minister of
Railways was on his legs.

The Minister of Railways (Shri
Dasappa): Mr. Speaker, Sir, T rose
vesterday evening to thank hon.

Members for the good reception,
by and large, which they have accord-
ed to the Railway Budget, I find that



